Open Court

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHAB AD BENCH

ALLAHABAD

e —

Civil Centempt Applicatien 160 of 2004
IN
Original Applicatien No. 23 ef 2002

Dated: This the 30th day eof Nevember, 2004

HON'BLE MRS. MEERA CHHIBBER, J .M.
HON'BLE MRS .ROLI SRIVASTAVA S A.m,
e e e e —— A ———

Smt., Sarita Singh, W/e Surya Nath Singh,
R/e Village and Post Office Deoria Babuy
(Laxmiganj) District Kushinagar.

--...ﬂpplicaht.

By Advecate: Shri AeK « Singh

Versus

1. Sri V,.K, Lal, Ssnier Superintendent gf
Post Offices, Deoria,

2. Sri Kulbir Singh, Pest Master Ceneral,
Geregkhpur,

3. Sri Madan Pandey, Sen ef Sri Ram Briksha pandey,
R/e Village and Post Office Mania Chhapar
(Laxmiganj) Cistrict Kushinagar. At present
residing at Village and Pest Office Deeria Baby
(Laxmiganj) District Kushingar.

-.-..Hesﬂnndﬂnts.

By Advecate : Shri Saumitrs Singh

By Hon'ble Mrs., Meera Chhibber, J.M.
e et e = e et it

Applicant has filed this Contémpt Petitien
alleging diseobedience of the erder passed by the Tribupal
in C.A. 23 of 2002 on 09, 1.2004 by stating that even theugh
- the case of Shri Madan Pandey.uas dismissed by this Tribunal,

A  yet he is being centinued. on the pest of Brapch Pest

L “"pgzl'i'

B — -

- M T



bt i my - U

LI ] 2 LN |

Master, Deeris Babu (Laxmiganj), Kushinagar,

2., We have perused the judgment dated 05.01.2004 by

which this Court had dispesed eff twe U.Ag, simultaneously,
one filed by Shri Madan Pandey bearing 0. A.Ne.23/2002

while the U.A. filed by Smt.Sarita Singh bearing U. AcNg,
574/2002. As far 2s 0.A.574/2002 i s cencerned, this

Ceurt had categorically observed treat the relief calimed

by applicant cannst be granted by the Ceurt. The 0. A,

was acce rdingly dismissed with ne erder as te costs.

Therefere, Smt. Sarita Singh cannet claim that any ef

her right has been vielated by the respendent s as ne
directions was given in her-case te the r espendents
whereas in case of Shri Madan Pandey, theugh his 0.A.

was dismissed but the Ceurt had further ebserved that

this erder will net prejudice the claim, if any, ef

the said applicant te seek alternative appeintment under the
provisions centained in Rule 13(2) of the Rules, therefere,
we do not knew k whether the said Madan Pandey is being
continued in terms of Rule 13(2) of the Rules er etheruise,
but by ne strech ef imgginatilncu“ %MMJL

that respendents are vielating any directisn given by this

Tribunal because as g far as her case is cencerned, it

was dismissed en merit.

Bie Accerdingly this centempt petitien 3% calls fer
ne interference, the same is accerdingly rejecteduat the

admissien stage itself.
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